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Industrial Policy) with full repatria-
tion benefits.

(ii) NRis and OCBs could also invest 
upto 100% equity with full repatria-
tion benefits in industries reserved 
for small scale sector and any other 
industry not reserved for public 
sector.

A scheme of India Development Bonds 
denominated in US Dollars and Pound Ster-
ling with maturity period of 5 years has also 
been launched. Investment in these Bonds 
are exempt from Wealth Tax, Gifts of Bonds 
are exempt for Gift tax and interest earned is 
free from Income Tax Investors are not re-
quired to disclose the source and nature of 
funds invested.

(b) to (f). The revised policy for direct 
investment on repatriation basis by NRIs 
has been announced on 28th October, 1991. 
RBI is in the process of working at the 
modalities for putting the scheme into opera-
tion.

The scheme of India Development 
Bonds has evoked encouraging response 
Final figures of collection will be laid on the 
Table of the House.

[English]

Permission to Government of Andhra 
Pradesh to issue Road Bonds

310. SHRI M.V.V.S. MURTHY;Will the 
Minister of FINANCE be pleased to state:

(a) whether any proposal is pending 
with the Government for grant of permission 
to the Government of Andhra Pradesh to 
issue road bonds forfinancing road develop-
ment in the state;

(b) if so, the details thereof; and

(c) the time by which permission is likely 
to be granted to the State Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) No. Sir.

(b) and (c). Does not arise.

Proposal to bring Industry Under 
purview of GAG

311 SHRI M.V.V.S. MURTHY: Will the 
Minister of FINANCE to be pleased to state:

(a) whether the Government propose to 
bring the Banking Industry under the pur-
view of CAG of India;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No. Sir.

(b) Does not arise.

(c) The question of bringing the audit of 
public sector banks within the purview of 
Comptroller and Auditor General of India 
(C& A.G.) has been examined in the recent 
past. It was found that the existing system of 
audit and internal inspections/control in public 
sector banks is working smoothly. Further, in 
view of the commercial nature of the opera-
tions of public sector banks, there is need to 
ensure a proper mix to autonomy and ac-
countability. The Government do not con-
sider it necessary, therefore, to entrust the 
audit of public sector banks to C & A. G.

Night landing facilities at 
VIsakhapatnam Airport

312. SHRI M.V.V.S.MURTHY:Will the 
Minister of DEFENCE to be pleased to state;


